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with the Doordarshan during the last 
one year; 

(b) what are the details of the.pro- 
grammes in which these groups parti- 
cipated; 

(c) the remuneration paid to each 
group; and 

(d) what are the criteria laid down 
for associating such groups with 
Doordarshan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMENT- 
ARY AFFAIRS (SHRI H. K. L, 
BHAGAT): (a) to (d) The informa- 
tion is being collected and will be 
laid on the Table of the House in 
due course. 

 

Uniform  Civil Code 

1957. SHRI NARENDRA SINGH: 
Will .the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas- 
ed to state: 

(a) whether it is a fact that the 
second National Conference on Wo- 
men's Studies held in Trivandrum in 
April, 1904 has demanded to the Cen- 
tral Government for the establish- 
ment of a uniform civil code with a 
view to ensuring equal rights for 
women and men in all aspects of 
personal  and public life;  and 

(b) if so, what decision has been 
taken by Government on this de- 
mand? 

THE MINISTER OF LAW, JUS- 
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL): 
(a)  Yes, Sir. 

(b) Enactment of a Uniform Civil 
Code will require changes in the per- 
sonal laws of the.minority communi- 
ties. Policy of the Government has 
been that no change would be effected 
in the personal laws of the minority 
communities whether through the en- 
actment of a Uniform Civil Code or 
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through the enactment of a law ap- 
plicable to a particular community 
unless the initiative therefor comes 
from the community itself. 

Wrong translation  on Inland  Letter 
Card 

1958. SHRI K. MOHANAN: 
SHRI   NIRMAL    CHATTER- 

JEE: 
WUl the Minister of COMMUNI- 

CATIONS be pleased to state: 
(a) whether attention of the Gov- 

ernment has been drawn to the wrong 
translation in English on the inland 
letter from Hindi as it is printed— 
"Untouchability is a crime against 
God and man" instead of "Humanity"; 
and 

(b) if so, what is the reaction of 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI VIJAY N. PATIL): (a) Yes, 
Sir. 

(b) The English version of the slo- 
gan was taken from Vol. 70 of the 
"Collected Works of Mahatma 
Gandhi" (page 184). 

Effect of MRTP Amendment Act on 
Industrial  unit 

1959. SHRI     NARENDRA  SlNGH: 
SHRIMATI MAIMOONA 

SULTAN: 
Will the Minister of LAW, JUS- 

TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Government's at- 
tention has been drawn to the state- 
ment of the President of the Associa- 
ted Chambers of Commerce and In- 
dustry as reported in the Financial 
Express of May 4, 1984 to the effect 
that the recent amendment to the 
Monopolies and Restrictive Trade 
- Practices Act, would only be pro- 
moting the growth of sickness and 

obsolescence of industrial units in.the 
country; and 

(b) whether Government have 
examined the statement and what is 
Government's reaction thereto? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL): (a) and 
(b) Yes, Sir. Government's attention 
has been drawn to the statement of 
the President of the Associated 
Chambers of Commerce and Indsutry, 
as reported in the Financial Express 
of May 24, 1984 in regard to the 
effect of the recent amendment to the 
MRTP Act on industrial units but the 
Government does not agree with the 
views expressed therein. 

 


